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I, Dr. Umesh Chandra Shukla, S/o Sri Pannalal Shukla, aged about 53
years R/o Village-Chauramohandas, Post-Sikrara, Sherawan, District-

Jaunpur, Uttar Pradesh do hereby solemnly affirm and state as under:

3

I say that I am the Regional Officer, Uttar Pradesh Pollution Control
Board, (hereinafter UPPCB), Bijnor in the present case and as such
being conversant with the facts and circumstances of the present

case, am competent to swear this affidavit.

O

That the present Affidavit is filed in compliance to the directions of
this Hon'ble Tribunal vide its order dated 21.11.2025.

That the UPPCB has issued show cause notice dated 29.04.2025 for
imposition of EC of INR 3,61,41,229/- on Respondent No. 8-
Devesh Kumar Sharma. This Hon'ble Tribunal has vide its order
dated 27.05.2025 has directed that the Respondent No. 11 shall not

proceed with the imposition of Environmental Compensation.

That the UPPCB has not proceeded with the imposition / recovering
the Environmental Compensation and no action has been initiated.
The Board has not issued any further notice to other Respondent to
whom the land was transferred. It is submitted that the prevalent

market value of the land on which the trees were standing has not
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been obtained by the answering Respondent. However, if this
Hon'ble Tribunal directs the answering Respondent, the
Respondent shall obtain the market rate of the land where the trees

were standing,

ddle

DEPONENT
RIFICATION:
Verified at , on this the 18" day of December 2025 that the

contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefrom.
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